
CESMTRHL HDMINISTRATIUE, TRI8GNML
principal benchj new DELHI*

R.ri.NO. 144/S5 in.
0 No,2217/94

Nay Delhi, this the 7th day of 3uiy,l 995

Hon^bla Shri 3,P. Sharma, D8mbar(3)
HonDblo Jhri K, f'luthukumar, DambarCA)

wfhrx P1,D, Pandey
s/o ahri Purehottem Pandey,
aged about 44 years
r/o Villags Biharipur,
(c/o bhri Lila Dhar Pandey) ,
Gali^No^S, Near CRpF Camp,
Neu Delhi and employed as

Good in the Intalligsncs Bureau,
Ministry of Home Affairs,
Govt.of India,
Neu Delhi, » . ft p p 1 ic a n t

Union of India,through

1, The Secretary,
Din is t r y of Ho me " ff airs,
Govt,of India North Block,
New Delhi,

2, , ^hs Director,
Intelligancs Bureau,
Ministry of Home Affairs,
Govt, of India,North Block,
Neu OGlhi,

3, i he DGptmty Director,
/UDsidiary Intelligencs Bureau,
I'.'inis'cry of Home .affairs .Lucknou. .» Respondents

0 .R 0 E _R

••onDiXo Jnn J.P, Uhgrma, Marnlier (3)

judpcji!iendsi-Bd Day, i93d uas passed on

tha basis of statement giuen by thslaarnad counsel

uf tne parties, Use learned counsel for the

j.,... . _.i.lonu r -nri r(a\/al has clearly stated

before theBench as st- led in para 3 of the
•*-

• # *«2«



iudgsment and rsferring to para 4^4 of th;

h-\
/• j

raply of the respondents stated that raspcndants

to expedite tha consideration of the ma'

In uicu of thisj theoriginal application m

s po 3 ed 0 •

The msntian of csrtain facts in the

OBU 18UI 'pulicBtian cannot bo ta!<en to bo s grourel

for T3view, of iudgement because it does not fall

in any of the categories already referrsd to by

,ne 'ionar in pars 1 of the-Rovicu Appli

Lan referring to Order 47 Rule 1 CPC. ; ha

r> vlsu hpplination is therafore totally devoid

f merit and is dismissed by circulation.
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